LOK SABHA

LOKPALAND LOKAYUKTAS BILL, 201!
(As introduced in Lok Sabha)
Notice of Amendments

SI No. Name of Member and text of Amendnient Clause No.
SHRI INDER SINGH NAMDHARL:
I Page 7, for line 4 to 10, substitute,— . 1
substitute “Superintendence, direction and control of the
Investigation and Anti-Corruption Division of the
Central Bureau of Investigation (Dethi Special Police
Establishment) {hereinafter referred to as the Inquiry
Wing) established under Delhi Special Police
Establishment Act, 1946, insofar as it relates to 250f1946
investigation of offences alleged to have been
commitied under the Prevention of Corruption Act,
1088, shatl vest in the Lokpal.” 49 of 1988
2. Page 8, omit lines 1 to 3. 14
3. Page 10, lines 32 and 33,— 20
Jor “the Inquiry Wing or any agency (including the Dethi Special
Police Establishment)”
substitute “the Delhi Special Police Establishment”,
4, Page 10, lines40 and 41,— 20
for “the Inquiry Wing or any agency (including the Delhi Special
Police Establishment)” :
Substitute *the Delhi Special Police Establishment”.
5. Page 10, for lines 44 and 45,— 20
substitute “(a) investigation by the Delhi Special Police
Establishment”
6. Page 11, line 5,— 2%
for “any agency (including the Delhi Special Police
Establishment)”
substitute “the Delhi special Police Establishment”.
20

7. Page 11, lines 23 and 24,—

Sfor “any agency (including the Delhi Special Police

Establishment)”




2

St No. Name of Member and text of Amendment ‘ Clause No.

substitute “the Delhi Special Police Establishment ™.
8. Page 19, lines 15 and 16,— 46

Jfor “imprisonment for a term which may extend to one year and
with fine which may extend to one lakh rupees”

substitute “imprisonment for a term which may extend to two
months and with fine which may extend to twentyfive
thousand rupees”

MNEew DELHE; T. K. VISWANATHAN,
December 26,2011 - Secretary-General.

Pausa 5, 1933 (Saka)

GMGIPMRND—3591L5(S3}—26.12.2011



List No. 2

LOK SABHA

LOKPAL AND LOKAYUKTAS BILL, 2011
[As introduced in Lok Sabha}

Notice of Amendments

Sl No. Name of Member and text of Amendment Clause No.

SHRI M, THAMBIDURAL:
9. Page 7, for lines 41 to 45, substitute,— 14

“(a) a Prime Minister after he has demitted the office of
the Prime Minister.

10. Page 8, omif lines 1 t0 6, 14
11 Page 12,line 1,— 2
onit “No”
12, Page 27, omit line 31. 75
New DELg, , T. K. VISWANATHAN,
December 26,2011 Secretary-General,

Pausa 5, 1933 (Saka)

GMGIPMRND--35921 8(53)—26-12-2011.




List No. 3
LOK SABHA
LOKPAL AND LOKAYUKTAS BILL, 2011

[4s introduced in Lok Sabha}

Notice of Amendments

St Ne. Name of Member and text of Amendment Clause No.

SHRI TATHAGATA SATPATHY :
DR. PRASANNA KUMAR PATASANL

13. Page 4, afler line 13 insert— 3

“Provided further that at least one member shall be from
each of the following four Zones of geographical areas of
the country—

(i) Eastern Zone comprising States of Orissa, West Bengal,
Arunachal Pradesh, Assam, Meghalaya, Manipur,
Mizoram, Nagaland, Tripura and Sikkim;

(i} Western Zone comprising States of Gurajat and
Maharashtra;

(i) Northern Zone comprising States of Chhattisgarh,

Jharkhand, Bihar, Punjab, Haryana, Jammu and Kaslunir,

. Madhya Pradesh, Rajasthan, Uttar Pradesh and
Uttarakhand; and

{iv) Southern Zone comprising States of Andhra Pradesh,
Kerala, Karnataka and Tamil Nadu.”
SHRI TATHAGATA SATPATHY :
14, Page 20, line 27,— 53
Jor “seven years”
substitute “six months”
SHRI TATHAGATA SATPATHY :
DR. PRASANNA KUMAR PATASANI:
15, Page 24, line 14,— 64
Jor “forty-five years”

substituie “twenty-five years”

NEw DELHE, T. K. VISWANATHAN,
December 26, 2011 Secretary-General.

Pausa 5, 1933 (Saka)

GMGIPMRND—3593LS(8§3}—26-12-2011,




List No. 4

LOK SABHA
LOKPAIL AND LOKAYUKTAS BILL, 2011

(As introduced in Lok Sabha)

Notice of Amendments

Sl No. Name of Member and text of A mendment Clause No.

SHRIBHARTRUHARI MAHTAB:
16. Page?2, forlines7to 10, substitute,— ]

"(4) The provisions of this Act relating to Lokpal shall come into
force on such date as the Central Government inay, by notification
in the Official Gazette, appoint.

(4) The provisions of this Act relating to Lokayukta shall come
into force on such date as the respective State Governments
may, by notification in the Official Gazette, appoint.”

17.  Page3, gfter line 21, insert— 1

'(ka) "minorities” means linguistic minoritics;'.

New DELHE, T. K. VISWANATHAN,
December 26,2011 , - Secretary-General.

Pausa 5, 1933 (Saka)

GMGIPMRND-—3504L.5(83)—26.12.2011




List No. 3
LOK SABHA
LOKPAL AND LOKAYUKTAS BILL, 201!

[As introduced in Lok Sabhal

Nottce of Amendments

SI. No. Name of Member and text of Amendment Clanse No.

SHRI ASADUDDIN OWAISE:

18. Page 7, omit lines 41 10 45. 4
19. Page 8, omit lines 1 to 6. 14
20. Page 20, line 27,— 53

for ‘“seven years”

substitute “six months”.

New DELHI, T K. VISWANATHAN,
December 26,2011 Secretary-General.

Pausa 5, 1933 (Saka)

GMGIPMRND—3595L.8(S3)—26-1 2-2011.




List No. 6

LOK SABHA

LOKPAL AND LOKAYUKTAS BILL, 2011
[4s introduced in Lok Sabhal

. Notice of Amendments

St No. Name of Member and text of Amendment Clause No.
SHRI HANSRAJGANGARAMAHIR :
21, Page 2, tine 19,— 2

after “House of the People”
insert “and Council of States”.

22. Page 4, for lines 11 to 13,— 3

substitute “Provided that there shall be reservation in terms
of the provisions of Constitution for the Members
of the Lokpal from amongst the persons belonging
to the Scheduled Castes, the Scheduled Tribes,
Other Backward Classes and women,”.

23, ‘Page 6, affer line 31, insert,— ' 10

“Provided that if there is any objection in the panel of
names sent by the Central Government, the Lokpal shall
suggest the name of Secretary which shall be binding
on the Central Government for appointment as a

Secretary.”
24, Page 8, omit lines 4 10 6. 14
25, Page 11, omit lines 9 and 10. 20

New Deim T, K, VISWANATHAN,
Decenmber 26,2011 Secretary-General.

Pausa 3, 1933 (Saka)

GMGIPMRND—3596L.S{S3)—26-12-2011. |




List No. 7
LOK SABHA
LOKPAL AND LOKAYUKTAS BILL, 2011

[As introduced in Lok Sabhal

Notice of Amendments

81, No. Name of Member and text of Amendment Clause No.

SHRI BASUDEB ACHARIA:
26. Page 3, line 26,— 2

Jfor “clauses {a) to (h)”?
substitute “clauses (a) to (i)".
21 Page S, for line 3,— . 4

substitute “(e)an eminent person to be nominated by the Chief
Etection Commissioner, the Comptroller and Auditor
General of India and the Union Public Service
Commission Chairperson—member,”,

28. Page 7, for line 3 to 6,— i

substitute “11. (1) Notwithstanding anything contained in any
law for the time being in force, the Lokpal shall
constitute its own independent investigation wing
headed by the Director of Investigations which will
be the sele agency fo ook into any offence alleged
to have been committed by a public servant under
4901 1988, the Prevention of Corruption Act, 1988.

(tA) The Central Government shall provide such
number of officers and staff under the exclusive
jurisdiction of Lokpal, as are decided in consultation
with the Lokpal.”,

29, Page 7, lines 9 and 10,— . 11
omit *, for conducting preliminary inquirics under this Act”.
30. Page 7, after line 43, insert,— 14

“Provided that protection afforded under this sub-clause shall
not apply in case of any commercial agreement entered into
by the Prime Minister as head of the State with any country;”.

3L Page 8, after line 42, insert,— 14

“(i) any corporate body, its promoters, its officers including
Directors against whom there is a complaint of corruption in
relation to grant of Government license, lease, coniract,
agreement or any other Government action or a complaint to
influence Government policy through corrupt means.”.




2

Si. No.

Name of Member and text of Amendnient

Clause No.

32,

35.

36.

KYR

38.

Page 10, lines 16 to 31,—

substitute “20, {1} The Lokpal shall on the receipt of a complaint
first decide whether to proceed in the matter or close
the same and if the Lokpal decides to proceed further
it shall order the preliminary inquiry against any
public servant by its own investigation wing to
ascertain whether there exists a prima facie case for
proceeding in the matter:

Provided that the Lokpal shall if it has decided to proceed
with the preliminary inquiry by a general or special order,
refer the complaints or a complaint received by it in
respect of public servants belonging to group C and D
to the Central Vigilance Commission constituted under
sub-section (1) of section 3 of the Central Vigilance
Commission Act, 2003,

Provided further that the Central Vigilance Commission
in respect of complaints referred to it in respect of public
servants belonging to group C and D, after making
preliminary inquiry, shall submit its report to the Lokpal
after which the Lokpal will decide further action to be
taken.”

Page 10, lines 32 and 33,—

Jfor “the Inquiry Wing or any agency {including the Delhi Special
Police Establishment)™

substitute *1ts own Investigation Wing”.

Page 10, for lines 44 and 45,

substitute  **(a) further investigation by its own agency;”.
Page 11, fortines4to 13,—

substitute “(5) In case the Lokpal decides to proceed to investigate
the complaint, its investigation agency shal} ordinarily

complete the investigation within a pericd of six months

from the date of its order.

(6) All investigation of cases under the Prevention of
Corruption Act, 1988 shall follow the procedure
mentioned in this section and such reporis shall be
submitted to the Lokpal within the stipulated time.”,

Page 11, lines 15 and 16,—

Sor “any agency (including the Delhi Special Police Establishment)”
substitute “its own Investigation Agency™.

Page 11, lines 23 and 24,—

Jjor “any agency (including the Delhi Special Police Establishment)”
substitute **its own lnvestigation Agency”,

Page 12, for lines 43 to 51,—

substitute **25. (1) The Lokpal shall have the powers of
superintendence, direction and full administrative

2

45012003,

4901 1988,
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Sl No. Name of Member and text of Amendment

Clause No.

conlro! over the Investigation Agency to be set up
under this Act, which shall be the sole agency to deal
49 of 1988. with cases under the Prevention of Corruption Act, 1988:
Provided that while exercising its powers, the Lokpal
shall not act in any manner prejudicial to the
independent investigation of the case so as to require
the agency to investigate and/or dispose of any case in
a particular manner.
(2) The Lokpal shall issue guidelines and directions to
the Central Vigilance Commision concerning the
preliminary inquiry into cases of Group 'C' and 'D'
employees referred to the Commission by the Lokpal so
as to enable the Lokpal to dispose of such cases within
such time as the Lokpal may decide.”.

39, Page 13, omit lines 1 to 4.,
40. Page 13, Line 18,—

For “the Inquiry Wing of Lokpal”

Substitute “the Investigating Agency of Lokpal™,
41, Page 14, after line 39, insert,—

(5) The Lokpal may take suo niofo action in any case where it has
reason to believe that a lease, ficense, contracl or agreement or
any other Government action was oblained by corrupt means
and afier hearing the parties if it so decides it may investigate
such a case, it may recommend blacklisting of a firm, company,
contractor or any other person involved in an act of corruption,

(5A) The Public authority shall either comply with the
recommendation or reject the same within one month of receipt
of the recommendation.

(5B) In the event of rejection of recommendation, the Lokpal may

approach the appropriate Court for seeking directions to be given

to the public authority.”.
42, Page 15, afier line 4, insert,—
“(3) i any company or any of its officers or Director is found
guilty of any offence under the Prevention of Corruption Act,
49 0f 1988. 1988 the Lokpal may recommend that—
(i) the company and all companies promoted by any of that

company's promoters shall be blacklisted and be ineligible for
undertaking any Government or contract work in the future;

(ii) a sum equivalent to the loss entailed to the public exchequer

may be recovered through the confiscation of assets, proceeds,
receipts and benefits.

(3A) The public authority shall either comply with the
recommendation or reject the same within one months of receipt
of the recommendation.

(3B) In the event of rejection of the recommendation, the Lokpal
may approach the appropriate Court for seeking directions to be
given to the public authority.”.

21

31
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Sl No.

Name of Member and text of Amendment

Clause No.

43, Page 16, lines 18t039,—
substitute “(2) The Chairperson or any other member of the Lokpal

shall only be removed from office by the President, on
the recommendation of the Supreme Court on any of
the following grounds after the Supreme Court, on the
complaint of any person has held an inquiry and found
that the Chairperson or member can on such ground be
removed:—

(a) guilty of misbehavior,

(b) unfit to continue in office by reason of infirmity of
mind or body,

{c) is adjudged an insclvent, or

(d) engages during term of office in any paid
empioyment outside the duties of office.

(3) In any such proceeding, the Supreme Court may
also direct the suspension of such Chairperson or
member.

{(4) On receipt of recommendation from the Supreme
Court, the President shall forthwith remove the
Chairperson or the members as the case may be.

(5) If the complaint is found to be frivolous or made with
malqfide intentions, the Supreme Court may impose a
fine and/or imprisonment upto one year on the
complaint.”.

44, Page 16, line 40,

Jor *(5)”

substitute *(6)".
43, Page 23, after line 29, insert,—

*“(1A) The provisions of this part shall be considered as guidelines
for the State Legistatures for the purpose of establishing the office
of Lokayukta.”.

46. Page 23, line 36,—
after “Official Gazette”

insert ** ,which shall be issued within six months of such
commencentent,”.

37

37

63

New DEerHL;
December26,2011

T. K. VISWANATHAN,
Secretary-General,

Pausa 5, 1933 (Saka)

GMGIPMARND—3597L.5(53)—26-12-2011.




ListNo. 8
LOK SABHA
LOKPAL AND LOKAYUKTAS BILL, 2011

{As introduced in Lok Sabhal

Notice of Amendments

Sl No. Name of Member and text of Amendment Clause No.

SHRI GURUDAS DASGUPTA:
47, Page 2, for lines 7 to 10, substitute,— l

“(4) The provisions of Lokpal shall come into force on
such date as the Central Government may, by
notification in the Official Gazette, appoint.

(4A) The provisions of Lokayukta shall come into force
on such date as the State Government may, by
notification in the official Gazette, appoint.”.

48, Page 7, line 45,— 14
omit “public order,” _
49, Page 8, for lines 1 to 3,— . 14

substitute “(ii) unless the Lokpal consisting of its Chairperson
and majority of members consider the initiation of
inquiry and a simple majority of those attending
approves of such inquiry:”.

50. Page 8, gfter line 42, inseri— 14

“(i) any person who is or has been a Chairman, managing
Director or Member of Board of Directors of any private
corporate company or business house or an employee
of it, which deals with the Government of India or the
Government of a State”,

Niw DeLu : T. K. VISWANATHAN,
December 26,2011 Secretary-General.

Pausa 5, 1933 (Saka)

GMGIPMRND—3598L.SLS(53)—26-12-2011,




List No. 9
LLOK SABHA
LOKPAL AND LOKAYUKTAS BILL, 2011

{As introduced in Lok Sabha)

Notice of Amendments

S1. No. Name of Member and text of Amendment Clause No.
' SHRI LALU PRASAD:
51. Page 8, line 8,— 14
Omit “or has been”
52. Page 8, line 12,— 4
after “affairs of the Union”
insert “but does not include any Group ‘A’ or Group ‘B’
officer or equivalent or above of the Armed
Forces of the Union”
53, Page8, line 16— 14
afier “section 20”
insert “but does not include any Group ‘C’ or Group ‘D’
official or equivalent of the Armed Forces of the
Union”
New DeLE; | T. K. VISWANATHAN,
December 26,2011 Secretary-General.

Pausa 5, 1933 (Saka}

GMGIPMRND--3588L SLS(53}—26-12-2011.




List No_10

LOK SABHA

LOKPALAND LOKAYUKTAS BILL, 2011
(As introduced in Lok Sabha)
Notice of Amendments

S!. No. Name of Member and text of Amendment ' Clause No.

PROF. Sk. SAIDUL HAQUE:
54, Paged, forlines9and 10— 3

substitute *‘(b) apart from the Chairperson, there shall be ten
members out of which four shall be judicial members, three shall
be persons with administrative and civil service background
and the other three shall be drawn from fields such as law,
academics and social service;”.

55. Page8, affer line 42, insert,— 14

“(i) Any person who is or has been functioning as editor or
owner of Corporate house managed media or trust body run
media, both electronic and printing;

(i) Any person who is or has been director, manager or other
officer of any registered NGO who is in receipt of any donation
from the public or from any foreign source of whatever amount
under the Foreign Contribution (Reguiation) Act, 2010; 42 of 2010,

(k) Any corporate body, its owners, its promoters, its officers
against whom there is a complaint of corruption in relation to
grant of Government license, contract, agreement or to influence
Government policy through corrupt means,”

56.  Page 12, affer line 51, insert,— 25
“Provided further that the Lokpal shall be entrusted with quasi-

judicial powers and autonomy to fulfil its functions in an
independent, accountable, transparent and time-bound manner.”.

New Deiny, T. K. VISWANATHAN,
December 26,2011 Secretary-General,

Pausa 5, 1933 (Saka)

GMGIPMRND—3600L5(S3)—26.12.2011.
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